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TriBunal's Order ..  hasts Shastry, Member (a) "ateman
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Heard Shri 8.P.3axena, Counsel for applicant and Shri
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.Sethna, Counsel for Jecretary DOPT and Finance and_Shri

.Shetty holding brief of Shri R.K.Shetty Counsel for
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respondent Secratary, Defence,

,ﬁl Z. As IVth Fay Commission, considering grievance of applicants
cadre, racommanded Four Grade structure about which no decision
was taken hy the Government till the date OA came up for hearing,
this Tribunal directed government to - take decision on said
racommendation as'early as possible, not beyond six months. The -
direction of this Court could not he complied within the time of

81X months and therefore respondents sought axtension by moving

MPs from time to time for taking decision. The last MP-902/2001

ofsaxtension of time was filed on 30/10/2001 whereby extension

f*‘ Y- was \Luaht till 30/4/2001, which M.P. is before us together with

f 3. ." We have heard learned counsel for parties on MP and CP,
We find that the ﬁinistry has issuad a letter on 26/12/2001
wherein }eﬁfef it is stated that following decision has bheen
takaen: -

ﬁl | "The Government have accepted  the
\ii ﬁL\Qljbrl_ racommendation to introduce four grade structure
- \ QQQ‘ ‘for the Technical Supervisory category in Defence
Establishments in the ratio of 35:25:25:15 for

Chargeman Grade II, Chargeman Grade I, Assistant
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Foreman and Foremin reSpectively. pccordingly

* ¢ne sanction of the President is conveyed foT
authoriaation of the revised pay gscales and the

: orade etructnre as 1nd1cated in the Annexure for
the reepective categories. For “R0OC, EME and OFB
(Non-Technical category) the ratio will be. as .
imdicated in the annexure, As per the specific
recommendaticns of the Pay commission for these-
organisations. j
recruitment Rules for the new grade(s)

which are o he jpntroduced in the respective
organisations, should he framed and placement of
_individuals in that grade(s) pe done only after

fulfilment of the criteria as prescribed in the

Recruitment Rules. Action enculd pe taken bY the

concerned organisations, in consgﬁte}ion with
concerned administrative saction in the Ministry
and Integrated_Finance, for redistribution of the

-posts and framing of Recruitment Kules for all .

.des 50 ae to have uniformity in Rks in all the

for ensuring anomalies-free

These orders will be efiective from the
date of issue. The actual penefit would however

he aamissinle from the date of actual placement

of the {ndividuals 1n different ‘grades on

restructuring.1b

This jgsues with the approval of Defence

{Finance/AG/PB) vide thelr I.D.No.?BB/AG/PB dated

26/12/2001.”
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